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0.A.ND.1404,/93

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.MNEELADRI RAQ, VICE CHAIRMAN)

Heard the learned counsel for the applicant,
Shri N.Ramamohan Rao and the learned senior standing counsel

for the respondents, Shri N.KR.Devaraj.

2, The applicant is working as Chief Commercisl

Manager (General), South Central Kailway, Secunderabad.
L WINR e o
B,0,N0.91/TC(RCT) /4/3, dated 14.5.1991 Eeguires eligible
Mo v

candidétesLFO‘apply whenever § panel had to be prd@é?eﬁkJ
for likely vacancies of Vice Chairman (Technical) and
Technical Members @X in Railway Claims Tribunal. Notifi-

cation dated 24.11.1992 was issued notifying % vacancy of.“

Vice Chariman a& Cur e C ~F T T
Chandigarh, Lucknow, Secunderabad, Gowhathi, Delhi, Cal-
cutta and Patna and therein it was stated that such of
the eligible candidates who had not exceeded 57 years as
on 31,12,1992 have to apply. The spplicant completed

57 years even in November 1992 and as such he was not

eligible to apply.

== ~sssw paeylng tor @ direction tc . the

respondent to consider the case of the applicant for
appointment as Vice Chairman, (Technical) or as Member
(Technical) sgainst any of the vacancies existing in the
Benches of the Railway Claims Tribunal without any regard

to the fact that he had af{:ained 57 years of age by 31,12,92

-

and forward the same for approval of the Cabinet before
30.11.1993 80 as to enable the applicant to sever his

employ2e relationship before his actual retirement,

-
-

3. It is urged for the applicant that when the period

of pan®*l is fixed as five years or the date on which one

(WL WS VSRV EPW N -S9] W .
completes 62 y®ars, there is no need to fix any cut off
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date for satisfying the age limit of the applicants and
hence all the =rk eligible candidates should be allowed to

apply for before their retirement.

4. “he g¢lection for ‘the post of Vice Chairman (Tech-
nical) Member (Technical) of the Railway Claims Tribunal

is being made from out .of thepcandidates who volunteered
for those posts, It is a time consuming KERXKX process,

It {s felt that it will be in the interestjof the institu-
tion i1f a candidate selected will be there for :ifull period
of five years for it naturally takes considerable time for
being acquainted with the nature of the work of the Tribunal

and if he %% has to retire shortly after he getchimself

_familiar with the work, he will not be in a position to
_ s— i ——i ewe v cunziueCADle period. With that
M*—t)\" ,
TeTsoOn,, .

it is felt that one should be atleast below 57
years by the time he applies for the post. Hence, it ca2nnot
be stated that there is no nexus betwaen the cut off date
fixed for satisfaction of the age limit for filing applica-

-tion and the object that is sought to be achieved. Ofcourse,
it cannot be stated that there is no force in the contention

for the applicant that if the applications were called for
__________ wae wal ol T1LL

all the vacancies sre pooled up, the applicant would have a
chance of applying in time. But when the applicant had
already coossed 58 years and even if a direction is going to
be given for consideration of his case, it will take a

}f/ minimum of one year if notegggiby the time the order of

appointment ig given/aad_then he may not have sufficient

time to get himself acquatnted with the work and to dis-
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where a direction has to be given even assuming that some
of the vacancies existed long prior to Hovember 1992 in
which case the applicant would have an opportunity of

applying for kime in time.

5, For the reasons stated above, the OA is dismissed
at the admission stage. No costs. ‘\

S A\

(A.B.GORICHT ) . (V .NEELADRI RAOQ)

MEMBER (ADMN ., ) VICE CHAIRMAN i
[

DATED: 11th,Novgmber, 1993,

Deputy Regis

vaDn
To

1. Thg Secretary, Union of india,
Railway Board, Min.of Rlys, New Delhi

2, One copy to Mr,N,Rammohan Raoc, Advocate, CAT,Hyd,.
3. One Qopy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd.
4. One copy to Library, CAT.Hyd,

5. One spare copy. '
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TYPED BY COMPARED BY

CHECKEL BY . APPROVED BY

.l’ '
Iy THE.EéggRAL ADMINISTRATIVE TRIBUNAL
RABAD BENCH s HYDERABAL '~

—

THE HON'ZLE MR.JUSIT CE V.NEELADRI RAO
" VICE-CHAI EMAN

AND b,(// |

THE HOW'BLE MR.Ae¢BeGORTHI . ;MEMBER(A)

[y 2™

THE HON'BLE MR,.T.CHANDRASEKHAR REDDY
MEMBER(J) .

AND
THE HON'BLE MR, R+RANGARAJAN" $MEMBER(A)
. ! . \'. ‘:)

Dated: \\ - {}-1993
-SREER/TUDGMENT ¢
M'A/R-A/CQA-NCD"

. v i
0.A.No, \uou\QB :

T.A.NO o W.p., )

Admitted and Interim direction
issved. o

“Allowed.,

Disposed of with directions,
LDi:rissed,

Dismissed as withdrawn,

' Dismissed for defauylt

'Reiected/b:déred‘
No Order as
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